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NOTES OF THE REGISTRY

ORDERS OF THE TRIBUNAL
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Order dated 2,9,2004

HearéShri J.M.Mehanty, learned counsel
for the applicant and Shri Ashok Mohahty, lLearned
senier coumsel appearing om behalf of the
Respondents and perused the materials placed on
record,

The grievance of the applicant the
Res.Ne,3(the disciplinary autherity) by his
erder dated 9,.8.2002 hai imposeéd penalty of
withholding of his pay for a peried of three
years with effect frem 1.11,2002 to 31.16.2005
and that during currency of that penglty, he
will net earn any iscrement, The applicant

has summitted that after this punishment erder
was passed by the Responéents, he was served
with an order of tramsfer from Bhubaneswar te
J & K ané he was relieved accerdimgly. After
peing relieved of his assignment at Bhubankeswar
he remaineé on leave during which peried he
coulé sumit amy appeal te the cempetent
authority and has now approached the Tribumal
seeking relief as made out in the 0,A., As

the applicant has net exhausted the departmenta
remedy and hav:lng regard te the culiar facts
of the case hx wh.tch he has passed all these
years since the punishment was imposeéd on him,
taking a compassiomate view ever the delay
matter, we cendome the delay and accordimgly
direct the applicant susnit an appeal, if any,
pefore the aspellate authority within a perioed
of 30 days frem the date of receipt of this
order and m im the event such an appeal is
filed, the appellate authority should édispose
of the same on merit withinm a perlied of 60 days
from the date of receipt of such xmpxe appeal.
The applicant is, however, given liberty to
proach the Trisunal if he feel, aggrieved by
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the order te bassed by the appellate authority,

With this the 0.A. is éisposeé of at the

admissien stage. Ne costs. J
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